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1256 / 8 /2020 Dated : .04 Aug. 2020
Hon'hla the Lientenant Governor,
i) Miwis,
I,
Bl Rapregentation against proposed levy of professional tax by

Houth Delhi Municipal Corporation,

Heapiinted B,

Wi tinlie thin opportunity to appronch Your Goodsell on an issue relating to nearly
I bie Advoestes in Delhi sgainal the proposed levy of professional tax by South

Delid Munnieipal Corporation (SDME),

Aveording to merdia reports, Bhri Narendra Chawla, Leader of the House, SDMC
proposed imposition of prolessional tax on sell employed professionals like
Lawyers, Daciors, Architects, Chartered Accountants, and others, which appears
1 have heen relerred 1o Your Honour for its approval. The legal community in
Delhi strongly ohjects and lodges its protest against the levy of the professional
L i Lhe Tnwyers, There appeara to be some bias and malice against the lawyers,
shice syen in the past, the Municlpal Corporations in Delhi made feeble attempts
for frpomi profeagionn] tax on the lawyers and other professionals. We highly
pondernn il convey onr unaceeptability to such a repeated attempt over again
alier having proposed and dropped In the past. We are not aware of any evil
(sl Dhehind soeh s repeated move, alter decisions having been taken in the
prnt 1 drop sneh | proposal,

Hir, Yoo Goodsell §s aware of the legal profession being a noble profession and as
offieers of thie eourl, the lawyers do not perform any commercial activity. The
BOMC panmol he expecied (0 resort o imposition of professional tax, for whatever
yengons, anid 1his move has oaused immense anger and anguish amongst the
Inwyers franternity, which is alveady severely hit by ongoing Covid crisis and on
pecopnt ol various chargea on commercial basis,

We plag oppose the moye of BDMC to double the property tax on rented properties
bt vised [or offiee, A very large number of lawyers in Delhi are operating from
peiied posommaodation as there 1s acule shortage of chambers in various courts.
I the #DMC i6 allowed (o levy double the existing property tax on such
stihlialiments, natipadly the rent of the said premises will be highly detrimental
Ly Ths dpad profowsion, ' '

Page No.1o0of 2

e

6, 1-F, Lawyars' Ghambars, High Gourt of Dalhl, New Delhi-110 003 Ph.; 23387701



W "
,V*f;lgi;t:\)(\; LAW.IN

j hi A
A | A r;;-ﬁ Mob, 9312287025

K.C. Mittal

. v ) _ wdl Phone ; +91-11-26498356, 41752340,
AUVU(,A 'y - _\;‘i;‘_e!?;‘.jf A5603795, 45603739, 43669586
Chadrman L E-mall il;cmilltul@:}ly:ldhc])ﬂ.gmdm .
— arcouncilofdelhi@radiffmail.com
Bar Council of Delhi 7 _ Wab, : www.dalhibarcouncil.com
(Statutory Body Constituted under the Advocates Act, 1961)

216, 8irl Fort Inslitutlonal Aroa, Khel Gaon Marg, New Dalhi-110 049
Rof, No, ; 1256 / SF /2020 Dated : .04 Aug. 2020

Incidentally, we may also bring (o your kind notice that under the Use Factor for
Property Tax, the professionals should have been included in Use Factor-1, but
there is no specific category provided, consequently, although the property tax,
which is ought to be paid in Use Factor-1, the lawyers have been subjected to
unnecessary harassment, because of the administrative laxity. Without prejudice
to above, it may also be brought to your kind notice, as far as Doctor’s Clinic are
concerned, a separate category has been provided in Use Factor-2. But for
Lawyers, who should be ecategorized in Use Factor-1, no such provision has been
provided, causing undue harassment.

In view of above, we would very humbly request Your Honour to kindly take
necensary steps and reject the SDMC’s draconian move to levy professional tax
and hike property tax on usc by the Advocates, so much so the necessary

clarification regarding Use Factor-1 may also be issued.

Wit regards,(

oA
"

(K.C. Mittal)
Chairman

Copy to:-
1 Shrl Narendra Chawla,
Chalrman, Standing Committee
South Delhi Municipal Corporation
- 20th Floor, 8.1% Mukherjee Marg, Civic Centre,

New Delh.

2, Shrl Arvind Kejriwal
Chief Minister, Government of NCT of Delhi

ard Floor, A-Wing, Delhi Sceretariat,
Delhl = 110 002,
3. Shri Daydeop Singh Purd
Minister of State for Housing and Urban Affairs

Government of Indin
Njrman Bhawan, C-Wing, Dr, Maulana Azad Road,

New Dalhi = 110 011,
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